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CENTRAL ADM ISTRATIVE TRIBtN AL 
CUTTACK BI CU: CUTTACJç 

ORIGAL APPLICATION NO.1216 of 2003 
Cuttack,thjs the 5th day of November, 2004 

CO RAMt 

THE HONOURABLE MR. MOR!t J?N tH?N TI, tIEM EER(JIJDL.) •  

Shri Kargresh BLola, 
aged aJout 38 years, 
S/o.Anan ta BUola, 
permarert reside-st of 
At/Po: Badaorsiçj. 
Via: Cobora, 
DjstGa jam, 
at prese'-t workii 	as !4ialasi, 
Office of Executive E'geer, 
Bhub-i'eswar Ce'tral Electrical DivisTo, 
CP), Plot 	3-A,Ur j -8, hu reswa r-12, 
Dj strjct- Ihurda 

Applicants  

By legal practitjoer: M/s.cC.I<aiurgo, 
B,Das, 
C. Padhj, 
S. Behera, 
Advocates. 

..Versus- 

SccrcLa 	tc; Cv.of idia, 
Mm stry of Uriar Developme t, 
New Delhj_1.1  

Director Gerera1 of Works, 
CPD,Njrrna Bhawae,New Delhi-I. 

3, Director of Estate,Govt,of Idja, 
Nirm Bhawa-,New Delhi-i. 

Executive I gireer, BhUh3- eswar Ce tral 
Divsfor o.3,CP,Nayapa1ij,t.jt_3, 
Bhubaieswar12,Djst, Turda. 

Executive 	 Cevtra). 
Elect rcal Divisjo ,C?D,  Plot o, 3-A, 

i8,Bhubeswar,Dist.hurda. 
Psporderts. 

By leçial oractitiOer irr, 3. X."i ayak, MU. St,Cou' sel• 
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Mlr 01 MOl 	 R( JUDICIAL); 

Applct Karesh lBhola,a Khalasi er'gaged 

urder the Eecutjve 	 Ccytra]. 

Electrical Div.soi,CpWD)statjed at Bhuheswr( 

the revenue DlStjCt of lthurda)of Orjssa having bn 

denied of allotment of a Type-I quarters (by applyjrg 

the principle of one type below to his actual ertjtleme,t 

i.e. from Type-Il to Type-I) has flied this 0rigira1 

Application with prayer for quashjrg of the orders 

under 	eire-5 dated 23-09-2003 and Clause-Xv of 

?'exure-5 dated 01-09-2304;wheretn the request of 

the Appl1ct for allotrnert of a Type-I quarters is 

tur-ed dow, by the spoets Deartrnent, 

2. 	 Respondents,by placing a reply/c(i.- t 

to the Original 	 clarfed that 

during October,2002(as per his entitlement)the 

Aopljca t was allotted with a Type-I quartersbut 

he did not accept the same(o', the ground that his 

pay 	with effect from March, 2002 had been upgraded 

under the ACP scheme to .13125/ 	d that is why he 

was entitled for allotment of a quarters higher th am 

Type-I a, d, as such,hjs request, in the said regard, 

has been tun,ed 



0 

3,, 	HavF-g heard learned coisel for both 

sides a'-d,o! perusal of the material placed O 

record,jt is see' that the Goverrnet of Irdia 

jssued various F- structjors/framed Rules with 

regard to allotrnet of quarters (reported F- FR & 

SR Part-I); whereF- the ertjt1erne!ts of Goverrrne,-t 

quarters have beer, codified as urder:- 

.&'1 RNIGE 	 a,TITLED VfPE  

R.2,550-3,049/ 	 I 

Rs,3,050-5,499/- 	 II 

Rz.5,500-8,499/.. 	 III 

Therefore, it is ar admitted fact of the 

parties that as per the pay rage,or is ert1tled fcir 

allotment of quarters But it is 'o dou]Dt true thai_ 

there are Goverrnent F- structjon s/Rules that o' the 

request of a Goverrment servant,ore type below the 

entitlement type quarters c be allotted by the 

Authorjties;provjded no quarters (as per the entfticme- t) 

are available and roe is available for allotment of 

the below type quarters,n otherwords,where there is 

surplus quarters jr the lower type accornmodatjo- the 

authorities car, provide lower type quarters to 

employee,though he/she is entitled higher class 

accoimnodatjontIt is also seen that the ispo-' dents 

have categorically avertet5 that there are my pe5ors 



-4.- 

.3bOVC the A1r,t i the ;atyg; for allotmert 

of quarters d,as suck:, If at all surolus quarters 

i the lower category are avai1aJle ther optjo'-. 

be çiver to the se,jornost person wajtjg for aliotmert 

of the quarters, 

There are also rO averme,t that vact 

surplus quarters (jr type-I) are avajlalle ad that 

are elgb1e to take the same.Ir case d1rectior 

is given for allotmert of the Tpe.-I quarters i, 

favour of the Applçcat the,  aother employee who is 

eligible for allotment of TypI quarters ard is 

wajtirg for the same,wjll 'atural1y he 	rtoc of 

getting a quarters.1y, £egar3 to the prayeL for . 

di.rectior for al1otme,t of quarters, the Applict 

cot claim to take the sane according to 

choice;especjally whe he had o'ce refused tu 

take a Type-I quartersEve if rule of oe tpu 

below allotrnert of quarters is avajlaJje:that 

caot be applied wh others are waitg for 

aliotme'-'t of the bc1oa type çuts, 

Uie 	sa 	remises,'-o merit h-g 

foUrd in this O.A., the same is here}y dismjssed.'o eot 

(TCNJN /MoHTTY) 
Member (J1icial) 


